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CENTRAL ADMIN ISTRAT IVE TRIBUNAL
BANGALORE BENCH -

Second Floor,
Commercial Complex,
Indirenagar,
BANGALCRE ~ 560 035,

I‘hscellaneoas mppln No 575 Qf‘ 1994 l®aten‘ «»5JUNT995

—*—-—-—----«-—.-.--—..-.-_.-._._-...._.___....._._.... -

APPLICATION NO. 524 of 19’93..4
APPLICANTS: Mr.Rajendra’
V/S.

HESI{NDENTS:5ecretary,Minis£ry of Communications,
New Delhi and others,

- To ; g _
1., %ri,.M,Vasudeva Rao,Additional Central -
Govt.3tanding Counsel High Court Bldg,
Bangalore~560001,
2. . Sri,B.A.Kukelkerni,Mdvocate,

No.48, 57th-ﬁ Cross Fourth Block,
: R33831nagar Bangalore -560 010,

Sub ect:~ Forwardlng coples of the Orders .passed by the
) Central Admlnlstratlve Tribunal, Bangalore—38.‘
——— XX Xmem

, : Ploase find enclosed her<with a copy of the Order/
Stay Crder/Interim Order, passed by this Tribunal-in the above_.
mentioned application(s) on
Tecues 0Ot |




In the Central Administrative Tribunal

Bangalore Bench |
Bangalore
|

Application NO..cowverrenen 52’4_...0f 1993
y . .' N ORDER SHEET (Contd.)
S Qo‘;je”&m /"- Seey . /o Cpmmm. News Dethd M A 576|464 é
Date Ofﬁ:; Notes Orders of Tribunal
PKS (VC)/TVR (MA ) {

‘Irejected,

*1.5.1995
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M.A, No.576/1994
for extension of time stands
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Q@IBAL_@M.@.LSIBAT IVE TRIBUNAL
- EANGALORE BENCH

Second Floor,

Commercial Complex,
Indiranagar,
BANGALCRE - 560 838,

Datgd: 2 NOV 1994 |
APPLICATIQN No: M A 5*/-';/94 b 0H %4/‘;3)
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Central Administrative

Passed by the
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Office Notes

Orders of Tribunal

‘

PKS (VC)/TVR(MA)

23.11.1994 o

O;ders on M.A.No,S515/94 for extension of time

Heard. We see no reason to'grant'
extension of time in the matter of compliance
of the order which was passed as back es
1.12.1993. Since then, it turns out to be
that the counsel fbr the Govte has beén
seeking extension of time. W8 see no reason
to crant time to Govt. for complying with
the directions of the Tribunal. and therefore
the application for extension of time is
rejected. Accordingly, M.A. for extension

of time stands rejected.
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MEMBER (A)

Bangalore Bench
Bangalore
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Office Notes

Orders of Tribunal

A . —

| of time stands rejected.

PKS (VC)/TYR(MA)

23.11.1994

G;ders on M.A.No,515/94 for extension of time

Heard. We see no reason tO'Qranﬁ.
extension of time in the matter of compliance
of the order which was passed as back es
1.12,1993. Since then, it turns out to be
that the counsel fbr the Govt. has been
seeking extension of time. We see no reason
to grant time to Govt. for complying with
the directions of the Tribunal. and thefefore

the application for extension of time is

| rejected. Accordingly, M.A. for extension
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MEMBER (A)
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Central Adminlgtrative Tribunal
Bangalore Bench
Banyalore




CENTRAL ADMINISTRAT IVE TRIBUNAL
- BANGALORE BENCH

Second Floor,

Commercial Complex,
Indiranagar,
BANGALCRE~ 560 633,

Dated: 4 QCT 1994

Mitscellaneous  APPLICAT ICN NO:425 & 426 of 1994 in OA.no.524/1993,

APPLICANTS ;— Mr.Rajendra
V/s.

RESI{NDENTS:-Secretary.
others.

M/o.Communications,NDelhi and

Te

i ddit i Government .
«M.Vasudeva Rao,Additional Qen@ral
e gi:nding Counsel,High Court Building,Bangalore-}].

i i -A~Cross
. i.P,A.Kulkarni Advocate{No.48, 57th-A ’
2 gzurth Exmxsyx Bléck,Rajajlnagar.Bangalore-lO.
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Suhject :— Foitwarding nf cepins of the Order-~ passed by the
« Central Administrative Tribunal,Bangalare.

Please find enclesed herewith a copy of tha ORDER/
STAY ORDER/ INTER IM ORDER/ passed by thic Tribunal i the above

mentioned spplication(s) on 28th September, 1994,
s \.\ec\ oON-
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: In the Central Administrative Tribunal

Bangalore Bench | R
Bangalore

M L(gp/ .Application No42g‘g4%of 1994.
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Date

Office Notes Orders of Tribunal

VR (MA)/ANV_(MJ)

28,9.94

The respondents in OA have soughtx
for extension of time for a period of |
two months from 15,9,94 enclosing the !
letter of department of telecommuni- E
cation dated 15th September, 94 stat- f
ing that the departmesnt wants tuo mbn—?
ths time for implementation of the
judgment. Having ngiad heard both
sidas, because the department wants to
implement the direction of this Tribu—;
nal within a period of tuwo months, we |
deem it proper to extend the time for |
a period of two months from 15,9,94,
Accordingly the MA 425/94 is disposed
. of extending the time,
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"Bangalore Bench
Bangalore
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. f"CE.NTRAL ADMIN IC‘TRATI\/E TRlBLI\aAL
o . . BAI\:"ALORE BENCH -

A

9 . R ' qecond Floor, - "
" . - o Commercial Complex,

Indiranagar,
C@Ceuaw,g %No,&f}s/gﬁa

Bangalore~-560 038.

Datedi~ 28 JUL 1994
 APPLICATION NUMBER: o224 of 1993 _

v
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APPLICANTS: | 3DINDENTS: -

- I;l* %Wm "/9 5@@:% JY% Commmm;hm?\l.wuw .

@ St M. Ryl o, M"c-q-src-g B
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Sn ‘?.A WK&Y')\) /*dyaeéla" ,_
48, ST -A- Crogs, 445 PAoek, _. ST
37\61&3 r\ujqr @ar\%alm o - ' . .

Subject:~ Forwarding ef cepies of the Crders passpd by-the -
Central administrative *r1Uunal Bangalore.

Please find enclosed hercwith a copy »f tbe"RDER?HH

Wmmm passed by th;l’rlbunal. in the above -

mentioned application(s) on 14-01-9
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[ | In the Central Administrative Tribunal
e Bangalore Bench
Bangalore

Application No52/4of 1995
My Rajendra.  ~fy Seore fores. ‘°vg‘?fmnmmwm,xx\wu%0@

Date Office Notes Orders of Tribunal
PKS (VC)/TUR(MA)
11.7.94

Orders on MA,No.295/94

Heard Shri N.V..Rao. Although:
ve feel justified in réjecting this
application seeking extension of
time for complying with the
directions of the Tribunal given in
C,A.No,524/93 disposed of on
1.12,93, acceeding, however, to
1the plausible submissions of
Shri Rao, we grant further timev
limited to two months for the same.

No further extension will be
‘ granted;“ Mm.A. stéﬁdg disposed of

finally as aforesaid,

X,

CER

SECTION QFF mn!) |
L VRAL ADMENSTC%MWE TRIBUNAL ;‘
- ADN‘J!GHF\L BEKCH ;
’ BANGALQRE.




o CENTRAL ADMINISTRAT IVE TRIBUNAL
N BANGALORE BENCH

Second Floor,
Commercial Complex,
Indiranagar,
Bangalore~38,

Dated:

21 DEC1993

RPPLICATION NO(s)

524 of 1993,
RPPLICANTS: g < endra v/s. RESPONDENTS: gocretary,Ministry of
Commnunications,New Delhi & Others.
TO,
1. - Sri.P.A.Kulkarni,Advocate,

Fourth Blcok,Rajajinagar,
Bangalore-560010. :

2, The Chief General Manager,
Telecom,Karnateka Circle,
1,01ld Madras Road,Ulsoor,
Bangalore~5¢0 008,

3. Sri.M.Vasudeva Rao,
Central Govt.Stng.Coupsel,
High Court Buldg,
Bangalore-560-001,

SUBJECT:~ Forwarding of copies of the Orders passed by
the Central Administrafive Tribunal,Bangalore,
, g -XX X

Please find enclosed herewith @ copy of the
ORDER/STAY ORDER/INTER IM ORDER/, Pessed by this Tribunal
in the above mentioned application(s) on Ol-12-1993,

6% DEPUTY REGISTRN§__,,_————"
‘ C JUDICIAL BRANCHES, :
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\ ' CENTRAL ADMINISTRATIVE TRIBUNAL: BANGALORE BENCH
® ' ORIGINAL APPLICATION NUMBER 524 OF 1993

DATED THIS TdE 1ST DAY OF DECEMBER,1993

Mr.Justice P.K.Shyamsundar, . .Vice-Chairman.
And

Mr. V.Ramakrishnan, .. Member(A).

Rajendra,

S/o Govindaraj,

Aged about 25 years,

{regular casual Labour Establishment)

Central Telegraph Office,

Mangalore. .. Applicant,
(By Advocate Shri P.A.Kulkarni}

-

1. Union of India
to be represented by Secretary
.to the Hinistry of Communication,
New Delni.

2. Department of Telecommunications,
Governuent of India to be
represented by its Head of the
Department, iew Delhi.

3. The Cnief General Manager,
Karnataka Circle, Bangalore-8.

4. The Director Telecom,
flangalore Area, Mangalore.
5. Superintendent of Telegrapn
Office, mangalore.
Superintendent,

Central Telegraph Offices, ,
Mangalore, .. Respondents.

(o))

(By Standing Counsel Suri .Vasudeva Rao)

-
fep

PIPSIREIN

" ORDER

Admit. We have heard Sri P.A.Kulkarni, learned counsel
for the applicant and Sri H.Vasudeva Rao, learned Standing Coun-
sel for the Telecom department, the sole contestin, respondent

d in tiis application in which the applicant seeks tiie following
reliefs:-

"la) For issue of directions to the respondents to
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consider the case of the applicant for regularisa-
tion of his services in Group-D cadre on the
basis of his continuous working in the department
from 1966.

(b) For issue of further directions to the respondents
for extension of benefits of wages as per Depart-
ment of Telecom orders contained in No.HOC
10-13/87-rates dated 23-2-1985 Anneuxre-3 and
also 0.0.H0.649014/2/86-Estt.{C) dated 7-6-1988
issued by the¢ Governmant of India, Department
of Personnel and Trainiig.

(c)}) For issue _of directicns for drawal of arrears
of wayes and payment of the same to the applicant
without any furtner delay, interms of grant of
relief (v above.

(d) Any other order or directions that this Hon'ble

Tribunal deems it fit aiid necessary in the circum-

stances of the case and for whicn this applicant

may be found entitled to in the opinion of tnis

don'ble Tribunal."
Altnough tne matter was contested by the department by filing
a written statement, it now transpires regard being had to tne
recent decision of the Full Benca of this Tribunal in SAKKUBAI
AND ANUTHER v. Tui SECRETARY, iIaISTRY OrF COIUNICATIONS AxD
OTHEKS [0.A.N08.912 & 01 of 14992 dated 7-6-1993] it has now
becoue settled law that the bonefits available to a casual

lapourer under tne Casual Labourers (Grant of Teaporary bStatus

and Regularisation)! Scheame shouly be extended even to part tinme

casual labourers such as the app.icant herein who has been work-

ing as part time water.aan and part time gardener right frou

Q\Yxne year 1900, an aspect which the department readily accepts
Ry

*and has in fact provideu informe:ion in the course of its reply

~

indicating the period during waich the applicant has worked

- as part time waterman. The cha-t indicates that he had worked

119 days in 1930, 45 and 31 days in 1987, 31 days in 1638 and
from 1-9-1965 till dat¢ accounting for more than 5 years from

1988. In the light ol the foregoing, it becoies clear that

the applicant is entitled to en order granting hiin temporary

status under the scnewe as held by the Full Bencn in the decision

referred to supra. The relevant observations of the [full Bench

\
.‘\,»
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are at paras 13 and 14 which read -

"13. Having regard to the aforesaid circumstances,
we do not feel persuaded to reconsider the consistent
view taken by the Ernakulam Bench of this Tribunal
that the benefit of "Casual Labourer (Grant of Teumpo-
rary Status and Regularisation) Scheme" in so far
as it pertains to the grant of tewporary status and
further absorption in Group-D posts is equally applica--
ble to part-time casual labourers like the applicants
also. Hence, it follows that the applicants herein
are entitled to have the same relief as granted in
similar cases by the Ernakulam Bench.

14, For the reasons stated above, these applica-~
tions are allowed and tnhe respondents are directed
to confer upon the applicants temporary status in
Group-D posts from 2-11-1989 pending their absorption
in Group-D posts in accordance with the "Casual Labour
(Grant of Temporary Status and Regularisation) Scheue.
The applicants, however, will not be entitled to any
arrears of emoluments arising out of the above said
direction till the date of tneir filing the respective
applications. The above directions snall be complied
with by the respondents within 6 montns from the date
of receipt of this order."

2. Having regard to the pronouncement of the Full Bench
as aoove, it becomes clear the applicant has to be granted the
venefit of that judgment. In terms of the above there will
now be a ‘direction asking the department to confer upon the
applicant _temborary status 1in Group-D post witn effect frou
1-10-1989 on wiicn date tne Scheie became operative witn

reference to the telecom department of which the applicant is

\.. an employee. Taking that to be the cut off date, we direct
L.tie departwent to confer on the applicant tesiporary status in

Group-D with effect from 1-10-1989 pending absorption in Gfoup—

D post in accordance with the.Casual Labour {Grant of Temporary
Status and Regulatioﬁ) Scheme. The applicant will not be entit-
led to any arrears of emoluments arising out of the above said
direction,‘till the date of filing the instant application before
this Tribunal i.e., 24-5-1993. Tine other direction i.e, conferr-
ing of temporary status should be complied with by the respon-

dents within 6 months from the date of receipt of a copy of




this order. No costs;
3. We make it clear that this order
‘tion that the applifant is gualified

status in all other rpspects. -

Sol~
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is passed on the assump-

for grant of temporary




